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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL——

CUTTACK BENCH, CUTTACK

1Donos 1

é%{g@_._Applicant (s) - !
\} 0 \ Vgrjsus

O.AJT.A/RANG. oo,

............................ il Esskisasksntalsn e arannospondent ( 8)
/ Oftice note as to ]
Sr.No | Date Orders action ( if any )

taken on order

9 pe =es QLS‘S/}—/

i S i

i Taob

'I:@( (R@SW/F
, Unger Anrexure-#/2, the order states | ,@)

that consequent on completion of "W
reversion period of 3 years with effect S
from 17.1.1996 and automatic restora- |
tion to the post of Skilled Worker, I
Gr.I with effect €rom 18.1.199, the |

applicant sté@nds relieved from SIS1

Workshop, Cuttack and has been dsked

1 17.4.96 Tn this application, the
applicant's grievance is to gqudsh the

order of transfer in Annexure-a/2.

R I————

to join @t Branch SISI, Rayagada. £ : ~
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Against this order the applicant has | q .

filed @ representation dated 22.12.1995 [
T kw2

to the DRirector, SISI, Cuttack. At the I N TW) 4

Bar, Shri & . ocutray,learned counsel

for the petitioner states that this

representation hd@s not been disposed

of. This petition can, therefore, be

disposed of giving @ directiom to the 1
Director, S1ISI, Cuttack(Respondent 2) |
to examine and dispose of the said

representation at Annexure=3.
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eel %7.4.‘;6 I direct the Respondent 2, i.e. \é d’\r %
* wsy 7
; Director, Small Industries Service % (}f\ 5 \
Institute, Cuttack, to dispose of the A‘O 5(\\0\ @@\D\ \QM&A
‘ representation at ennexure-3 within a CL’W\“\& QQ\ Q( &
' period of two weeks from the date of *’t 4’“\*

receipt of this order. M‘( ‘\M - on d

The Origindl Applicétion is v &S CRSE TN
disposed of with the above directipns. &@\’\‘Q ST

This order is pissed after !Q'@a?\ Q.
| hearing ledrned counsel for the petitioner
Shri A.outray dand Shri Ashok Mohanty, W k\ ( \
learnegd Senior Standing Counsel. LN__J
Seeny s dross e * 02.05 96
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